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fﬂ&@teé in the Eleventh Year of the Reimé};@ t:sf India as f@ﬂe‘is& :

~ oud comm. bera ( Removal of I}Jsauabﬁmtmm ) Act, 1960,

_oncement,

{7‘} it sizaﬁ come mta:; f{;?c% on the I*ssz day of Briay 1960,
. é{@%maéai of 2. A pexﬁm;x shall not be éx%q&&fizﬁ&é fi}if %m:aff 6}1{1%%31 as, or f@r hemg &
| tertain mﬁmber of the Gujarat Legislative Assembly memiy by reason of the fact

' 'dlsq%hﬁ% Lhat he holds any of the offices specified in the Schedule appended hereto,

' m}m

f,’,;zaéps&;’ & 3. The Ga;arai: L&gﬁa&%x% Assembly }ismberg {Rgmc}\?ai of }}quxah*
G G‘r& ﬁf}aftmns} Grdmance; 1960 15 hembv 1&;}331&{1 ‘

'?9&.?
. mg semmm
[ 8ep g&{:ﬁzmz 2)

1. Thﬁ ﬂﬁiiﬁ@ of }E’mimm&n%&ry %éretary i:a 8 Khmstgz‘ of i}h& (}avemmenﬁ . '

. of Gugami
2. 'The office of part-time ?Ii}i*&%w{}f o1 }@emrgz ina Gmernmem C‘cx}legeg

3. Any office in the National Cadet Corps, the Territorial Armv, the

' Air Defence Reserve and the Auxiliary z:%zr F‘Qme
4. Any office in the Home Guards, - , 5

5. Any office in a village defence party (by whatever name caﬁe& )

,‘ ﬁgmtmutaé by or under ﬁh@ authority of the State Government,

6. The i}fi‘me of a member of the Advisory Board ﬁf}nstimted under i;}m '

Bombay Wild Animels and Wild Birds Protection Act, 1951 OT aly corres-
ponding law in force in any part of the State of Gugam’% .

7. The office of Secretary of the Distriet or Reamm,i I}a?eia;}ment
Boards constituted by the State Government ( by whatever name called ):

~ Provided that the holder of such {;ﬁé% does not haid any z:;ﬁhar Qﬁwe of

pmﬁt under the State Government,

8. Any office under an insurer the xzﬁmgaamezzt of whose controlled
business has vested in the Central {}%‘?i*‘*‘f:{imé“}}% aaﬁex the Life }ﬁnﬁaranw
! Emergenw Provisions ) Act, 1956. -

émpims@fw%z — For i:he purpose of this m.iz&f ii&; ﬁzpi‘ﬁhﬁiﬁiﬁ **ewtroﬁe&

business” and “insurer’’ shall have the meanings assigned to them in the

Life I:;mrame ( Em@g@r oy Z{’z{wmmf}s 1 Avt, 1986,

s

i

. _ The office of an Honorury Meds ,
Eieimai {‘jﬁ}eer Y ‘Eagpﬁzai under Gove nimen ‘management.

' 'c:emﬁzmtgd under the Bombay &a!i:;nm Welfare med Act, 1953,

11, The office of Chairman or memhez of any {?{}mmzém& or bﬂ&y'

| ajg};;{}mteé by “z}zfe i;emz*ai or Smi:e Gm?emmem

?rawﬁ&d that the Chairman or any member of szmh Qammxtﬁﬁe or I’;ﬁé}; .

' 'dges m}t z‘e@eng &nv remunemnm @thﬁr %&m mm};&ma{x}w &}IQW&n%a ,

AND Wﬁﬁﬁ}‘}f‘ﬁ itis mpemeni to mah smeh df:s;iaz ation ; Et is hereby |

ot Gile (D This Ag@ mav be called the Gujarat Lﬁgmiatw& A&ﬁembiy Mem-

_in The office {}f Ch&wm@*t& or m&mmz of the Labour W‘elfaze Boar&

r oor giﬁ:i@@f&f}f'%&&%ﬁ}%}ﬁ .




| PaTIV] GUJ. GOVT. GAZ, EX. SEPT. 22, 1960/BHAD, 31, 1882 17

Egplanalion.— For the purposeof this entry, ‘'Compensatory allowance’

_ shall mean the travelling allowance, the daily allowance or such other

~ allowance which is paid to the holder of the office for the purpose of meeting
_ his personal expenditure in attending the meetings of the Committee or ;
__ body or in performing any other functions as the holder of the said office,

12, The office of an examiner for any eﬁ&zﬁiﬁaﬁeﬁ ’I::yéiéf’by, the (}&ﬁtmi .
or State Government or by the Union Public Service Commission or the
_ Gujarat Public Bervice Commission. =~ == -

13, The following offices held under the Employees’ State Insurance
Act, 1948 to provide medical benefit to insured persons under the said Act,
ﬁh&é’ig,fse'sa}{f«é .. ..

 (a) the office of m*i{nﬁﬁmmefZ{i’e&ié&lff’r&éﬁt&éﬁég' . -

' .{&)Z'the office of a part-time medical officer or specialist in :3{ hospital,

~ dispensary, nursing home, maternity home or other institution established

by the Employees’ State Insurance Corporation or the State Government,
.sé .
{e) the office of a m%ﬁ:icglfg;ra@,étii;ioner“appoini;é&' to provide medical

benefit to insured persons in any private hospital, dispensary, nursing

home or maternity home or other institution recognised for the purpose

by the Employees’ State Insurance Corporation or the State Government.

. TRINTED AT THE GOVERWMENT PRESS, BARODA.
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PART IV

Acts of the Gujarat Legislatare and Ordinances promulgated and
Regulations made by the Governor,
The following Act of the Gujarat Legislature having been assented to by the
Governor on the 6th October, 1984 is hereby published for general information.

J. P. VASAVADA,
Secretary to the Government of Gujarat,
Legal Department,
GUJARAT ACT NO. 17 OF 1984,
(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 16th October, 1984.).

An Act further to amend the Gujarat Legislative Assembly Members
(Removal of Disqualifications) Act, 1960,

It ix hereby enacted in the Thirty-fifth Year of the Republic of India as

follows:-—
1. (1) This Act may be called the Gujarat Legislative Assembly Members gpon “ddde
(Removal of Disqualifications) (Amendment) dct, 1984. and oomt-
menoemeilt.

(2) It shall be deemed to have come into force on the lst Jannary, 1980,

Gaj. 1 2. In the Gujarat Legislative Assembly Members (Removal of Disqualifi- Amendment

f;so. cations) Act, 1960, in the Schedule :— Suheduls ‘0

. . . . uj, Y of
() inentry 11, forthe provise, the following proviso shall be substituted, 1960,
numely:—
28-1
Iv-Ex.-26-1
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26-2 GUJARAT GOVERNMENT GAZETTE., EX,, 16:10-84 [PART 1V

¢Provided that the Chairman or any Member of such Committee or body
does not receive any remuneration obher than compensatory allowance nor does
he receive any facilities other than such facilitics (ircluding furnished office,
staff, vehicle and free residential accommodation) as are deemed by Government

to be essential for the efficient performance of his dutics as such Chairma:x or
Member.” ;

(2) entry 13 A shall be renumbered as entry 14 and after entry 14 as so
renumbered the following entries shall be added, namely:—

«15. The Office of Chairman or Member of the Gujarat Tribal Develop-

ment Corporation  constituted under the Gujarat Tribal Develop-
ment Corporation Act, 1972,

16. The Office of Chairman or Member of the Gujarat State Social
Welfare Advisory Board.

17. The Office of Chairman or Member of the Gujarat Backward
Classes Beard.

18, The Office of Chairman ot Member of the Gujarat Minorities Board.

19, The Office of Chairman or Member of the Gujarat Scheduled Castes
Fconomie evelopment Corporation Limited.

90.  The Office of Chairman or Mewmber of the Gujarat State Schedul:d
Castes Welfare Advisory Board.

21. The Office of Chairman or Member of the Gujarat Women’s Eco-
nomic Development Corporation.

22. e Office of Chairman or Member of the Gujarat Landless Labourers
and Halpati Housing Eoard. :

93. The office of the Bxecutive Chairman and of the Additional Executive
Chairman of the High Level Committee for effective implenientation
of the 20 Point Feonomic Programme.”.

3. The Gujarat Legislative Assembly Membeis (Removal of Disqualifica-
tions) (Amendment) Ordinance, 1984 is hereby repealed.

PRINTED AT THE GOVERNMENY CENTRAL PRESS, GANDHINAGAR.

Guj.
Ord,
4 of
1084,



Exira No, 10~ REGISTERED NO. G/GNR/2.

©

The BGujarat Sovernment BGajette
EXTRAORDINARY

PUBLISHED 8Y AUTHORITY

Vol. XXVI] FRIDAY, APRIL 12, 1985/CAITRA 22, 1907

Separate paging is given to this Part in order that if
may be filed as a separate compilation.

PART IV

Acts of the Gujarat Legislature ana Ordinaace promulgated nnd
Regulations made by th: Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 12th April, 1985, is hercby published for gencral information.
J. P. VASAVADA,
Secretary to the Government of Gujarat,

Legal Department.
GUJARAT ACT NO. 3 OF 1985,

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazettee™ on the I2th April, 1985.).
<

An Act further to amend the Gujarat Legislative Assembly Members (Removal of
Disqualifications) Act, 1560,

It is hereby cnacted in the Thirty-sixth Year of the Republic of India, as
follews.

1. This Act may be called the Gujarat Legisiative Assembly ‘Membcrs-‘%h{art
{Removal of Disqualifications) (Amendmcent) Act, 1985. il

19 1
TV Extra--10—.}



10-2  GUJARAT GOVERNMENT GAZETTE, EX. 12-4-1985 (PART IV

Ameadment 2. Jo the Gujarnt Legisinfive Assembly Members (Removal of Disqualifica- Gu; |
pfhe ,  tions) Act, 1960, in the Schedule, after enlry 23, the following entry shall be ;o0

t0 Goj, 1  added, namely:—
of 1940,

24, The Office of Government Chief Whip.”.

FRINTED AT THB GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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o PART W

~ Acts of the Gujarat Legislatore and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor .on the 3rd February, 1986 is hereby published for general information.

J. P. VASAVADA,
Secretary to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. 2 OF 1986. |

(First published, after having received the assent of the Governor in the
“Gujargt Govertunent Gozette” on the 5th February, 1986),

An Act further to amend the Gujarat Legislative Assembly Members
{ Removal of Disqualifications } Act, 1906,

It is hereby enacted in the Thirty-Seventh Year of the Republic of India
88 follows :(— '

F]

1. (7). This Act may be called the Gujarat Legislative Assembly Members  Shost
(Removal of Disqualifications) (Amendment) Act, 1986. title and
' OOTRION06S
(2) It shall be deemed to have coms into force on the 19th October 1985, ment.
. 3-1 '
Tv=-Exira-3-1
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3-2 GUJARAT GOVERNMENT GAZET'].‘E EX., §-2-1986 - [PART IV

2. In the Gu]atat Legislative Assembly Members (Removal of Dlsquahﬁ-

- cations) Act, 1960, in the Schedule, after entry 24, the following entry shall

be added, namely —

"25 The office of Chairman of the ¥ilm Development Corporatlon of
Gujarat Limited.”.

3. The Gujarat Legislative Assembly Members (Removal of Dlsquahﬁ-
cations) (Amendment) Ordmanea 1985 is hemby repealed.

‘GOVERNMENT CENTRAL PRESS, GAM)_]:‘DI'IAGAR.

Guj.
1 of
1860,

Gaf.

16 of
1985.
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The following Act of the Gujarat Legislature, having been assented to by the Gove- :

Acts of the
. and _

‘ynor on the 6th March, 1996 is hereby pnblished for general information.

e SMT. K. R. TRIVEDL
Secretary to the Government of Gujaras,
Legislative and Parliamentary Affairs Department,
GUJARAT ACT NO. 1 OF 1996 - =

{(First published, after having  received t.h.e a..ssent of the Governor in tit
Gujarat  Government (fazelte, on the 8th March, 1996). :

AN ACT
further to amend the Gujarat Legislative Assembly Members [Reﬁ:ml of -
Sl e Disqualifications) Act, 1960, - . =
It is herehy enacted in the Fortyseventh Year of the Republic of Tndia as
follows:— DG : : -

4. () This Act may be called the Gujarat .-Iﬂ.gislatiﬁ Assembly Members
(Removal of Disqualifications) (Amendment) Act, 1996 o

= () '-It shall be deemed to have eome info- foree on the Wk September, 1995

; 2. TInthe Gujarat Legislative Aﬁ&eﬁbly Members (Removal of Dia . tions) Aot
1960 (hereinafter-referred to as “the principal Act”), in the Schedule, after catry 30,
the following entry shall be added, nemely:— ; : : ‘

' ©3], The office of Chairman or Director of Bardar Sarovar Narmada Higgm

. Timited.”.

. e 1-1
IV-EX.-1-1

L3

Shoxt title
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Amend-
ment of
Schedule .
to Guj.1
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PART-IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on the 7th March, 1996
is hereby published for general information.

'SMT. K. R. TRIVEDI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 2 OF 199

(First published, after having received the assent of the Governor in the Gujarat Government Gazette, on the
8th March, 1996.)

AN ACT

further to amend the Gujarat Legislative Assembly Members (Removal of Disqualifications) Act, 1960.

Itis bereby enacted in the Forty-seventh Year of the Republic of Iudia as follows:-

Efni-i 1. This Act may be calied the Gujatat Legislaiive Assembly Members {Rzmwa'i of Shor st
1960.  Disqualifications) (Second Amendment) Act, 1996,

2. In the Gujarat Legislative Assembly Members (Removal of Disqualifications) Act, Amendment

B of Schedule o
1960, in the Schedule, after entry 31, the iulluw:ng entry shall be added, namely :— Gruj. 1 of 1960.

"32. The office of Chairman or Director of the Gujarat State Forest. Development
Corporation Limited.”. '

g

IV EX. 2—1 2=1

GOVERNMENT CENTRAL PRESS, GANDHINAGAR,
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PART—IV

Ants of the Gugarat Legislamre and Ordinances pmmulgated o
and Regula!mns made by the Gm CrRor. oo

The following Act {:t’ the Gu}amt Ltgls}ﬂ!,ure having been ﬂﬁS"PEEd o by the Governor
op the 26th February, 1997 is hereby puh]ﬁhed for general information.

-

Kiin. HoK JTHAVERIL,
Secretary o the OBvernment of Gujarat,
Legislative and Pdrtiamentary Affairs Department.

: GUJARAT ACT NO. 1 OF 1%97. - £y
: (“First publis]}a.d, after having received the assent of the Governor in the Gujarat
Governmen: Gazeite, on the 27th February, 1997 ). - '

AN ACT

z further to a.m.r:nd the Gujarat Legislative Assemb!y Members -
v : {Rﬁmovai of D;squahﬁmuom y Act, 1960, :

it iy heichy cnamd in the Fa:t;.r-mghth Year of thr; Rtpubuc of india as
foliows —
. - £ el =t manwy Tha " h‘[ﬁmb tE
Shert title and 1. {7} This Act may ! called the Guiamt Legislative A:-;se.mbiv £
commescement. (Regoval of i}iaquafjfmalmns} {Amendment) Act, 19‘9?

{2} The provisions of section 2 shall be deemed to have come into
force on the 16th November, 1996, section 3 shall be deemed o hat_: come
into force on the 23rd November, 1996 and section 4 shall be deemed to

have come into force om the 20th December, 1936.

: Guj 1 of
Amendment  of 2. 1a the uu;arat Legisiative Aasemb]y Members  (Removal of 1960,
Schedule ~ 10Djsqualifications) Act, 1960 {(hereinafier referred to as ihe prmcspal Act). h
{inj. i ok,
1960, in the Schedule,—

(1) in entry 26, for ihe word "Chairmar”, the words "Chairman or
i D}:c\cter" ghall be substitured; : ;

V-Ex. 2—1p : 2—1
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